
jO §p  Be: Motion for 
Adjournment 

n m a w a m o tn  zastna> tm o n  EaaunnAL 
CoMMOomxs Act

The O tfB tf IWriiUir of Food a id  
AfiM H an (AH A. NL IhNMi): I
heg to lay on the Table, under sub-
section (6) ot Section 3 of the Essen-
tial Commodities Act, 1955, a copy of 
each of the following Notifications: —

(i) G.S.R. No. 951 dated the 17th 
August, 1959 making certain 
further amendment to the 
West Bengal Rice (Movement 
Control) Order, 1958. [Placed 
in Library. See No. I/T-1576/ 
59].

(ii) G.S.R. No. 971 dated the 22nd 
August. 1959 making certain 
further amendment to the 
Uttar Pradesh Foodgrains 
(Restriction*. on Border 
Movement) Order, 1959. [Pla-
ced in Library. See No LT- 
1577159).
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Mr. Speaker: A point of order has 
been raised. If an hon. Member 
•eels that a State Government has 
contravened any provisions of the

Constitution, is it open to him to  
raise it by way of an adjournment 
motion here? 1 think that is the 
point of order, if I have understood 
him correctly. If any Government 
breaks the Constitution, there are 
constitutional remedies. They can 
go to the Supreme Court. There are 
also other ways of doing it, as haa 
been done in some other cases. It is 
not by way of an adjournment 
motion that it has to be brought up 
here If sufficient opportunity must 
be given to the House, it is not to be 
raised here by way of an adjourn- 
ment motion. We have no appellate 
jurisdiction her«> over any State.
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Mr. Speaker: I have given my rul- 
ing. He is only repeating what he 
hss stated already. I have given my 
ruling, that we have no appellate 
jurisdiction over any State Govern-
ment.

* ti  : *  #  TO W-PT
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(Shri Sarjv Pandey then left the  
Houte)
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12-12 hi*.

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (ShH Satya Malayan S ta te ):
With your permission, Sir, I rise 'to 
announce that Government busineas

AUGUST 29, 1959
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to this Howe lbr the next week will 
•■Mitt of:

(1) Consideration ot any item of 
business carried over from 
today’s Order Paper;

(2) Consideration and passing of 
the Andhra Pradesh and 
Madras (Alteration in Bound-
aries) Bill, 1959,

<3) Discussion and voting of— 
Demands for Excess Grants 

(Delhi) for 1956-57;
Demands foi Excess Grants 

(Himachal Pradesh) for 
1956-57:

(4) Further consideration of the 
motion moved by Shri Ram 
Knshan Gupta on 27th 
August. 1959, regarding 
Fourteenth Report of Law 
Commission at 3 p.m . on 
Monday, August 31,

(5) Discussion ol’ th<> Report of 
the Committee of Parlia-
ment on Official Language on 
a motion to be moved by the 
Minister fot Home Affairs on 
Wednesday. September 2, 
after disposal of questions, 
and

(6) Discussion of Vivian Bose 
Board of Inquiry’s Report of 
the Life Insurance Corpora-
tion Inquiry, the Advice of the 
Union Public Service Com-
mission thereon and Gov-
ernment of India Resolution 
dated the 27th May, 1959, on 
a motion to be moved by Shn 
Harish Chandra Mathur and 
others on Friday, September 
4, after disposal of ques-
tions

flhri Nagl Reddy (Anantapur): 
May I know what time has been al- 
M ad (or discussion of the Vivian 
Boae Board of Inquiry's Report?

•M  8atya Narayan 8inha: It is a 
Wo-day-yet-named Motion, and 2 | 
Bows are allotted for such motions.

Shri Vajpayee (Balrampur): Sir, it 
was suggested that the Government 
themselves may bring up a motion so 
that a whole day may be allotted for 
discussion.

Mr. Speaker: Is the Government of 
its own accord bringing up a motion?

Shri Satya Narayan Sinha: We
made it clear the other day in the 
Business Advisory Committee that we 
had accepted a motion tabled by a 
private Member

Shri Nagl Reddy: In which case
Sir, may I request that the time al-
lotted may be more than 2£ hours, 
because otherwise we cannot fully 
discuss this important matter’

Mr Speaker: We have not yet al-
lotted any time The Business Ad-
visory Committee consists of repre-
sentatives of all parties and 
groups Whichever matter is not 
taken up by the Government 
itself, that matter will come up as 
a motion in the name of a non-official 
Member We will allot time for that 
also Any hon Member can make a 
representation at that time regard-
ing the quantum of tim«» that to 
necessary

Shri F t rose Gandhi (Rai Bareli): 
i only wanted to suggest that 2|  
hours would be very insufficient for 
this discussion At least 5 hours may 
be allotted

Mr Speaker: When we allot time 
we will consider that question.

Shri Satya Narayan Sinha: For the
motion regarding increase in food 
prices tabled by a private Member 
we allotted 5 hours Therefore, the 
House can do as it likes

Shri Ranga (Tenali): Sir, m re-
gard to the proposed discussion of the 
question of boundary dispute between 
Andhra and Madras, I team that 
some of our Members have already 
addressed a letter to you and also to 
the hon. Home Minister asking for 
additional information to be supplied 
to Members of this House before that 
discussion is taken up. May I request
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[Shri Rftnga]
you. Sir, to see that this discusuca 
is postponed for a t least •  week, if 
not for a  longer period, until the 
Members of the House are supplied 
with the information that is asked foi, 
through, you, Sir, and also through 
the Home Minister, from the Andhra 
Government as well as other con-
cerned authorities

Mr Speaker: I will consider that 
"They have asked for the supply of a 
copy of the latest survey plan which 
gives the boundaries on the ground 
that the o rig in a l plan that was looked 
into by S hn  Pataskar does not show 
any contours, configurations and so 
on I will certainly ask the Home 
Minister to supply a copy of the 
latest survey plan which is the 
authentic plan 1 will pass on this 
information to the hon Home Mims 
ter He will try to get a copy of the 
survey plan, the proceedings which 
they wanted, the arguments for and 
against in relation to the plan that 
were submitted e tc—whatever paper 
has not yet been placed before the 
House I will look into it and inform 
the Home Minister

The Minister of State in the Mia 
t t r y  of Home Affairs (Shri Datar)
After I receive the letter from you 
Sir, I will see whether there are an\ 
papers which have got to be produc 
ed o r given to hon Members In the 
meanwhile, what is your order Sir 
so far as this Bill is concerned* Will 
it be taken up on Monday’

Shrl Kangs May I be permitted to 
submit, Sir, that after all there is 
no special urgency regarding this that 
i t  should be decided here and now in 
this session alone If necessary would 
it not be proper and in the mterestR 
of all concerned, if Government arc 
not able to supply all those paper 
that we have asked for, to take up 
this question in the next session9

Shrl Palaniyandy (Perambalur) 
When the two Governments have 
agreed, where is the necessity to 
postpone ft?

Shri Beds (Nizamabad) Sir, the 
latest survey map is very essential

because H is authoritative and peo* 
pared under a particular Act of the 
Government of India. I t gives the 
correct boundaries The map an wbdtafc 
Shn Pataskar has based his r eport 
doe* not give the correct boundaries 
and a petition has been filed her* la  
which not less than 82 villages have 
been disputed. Therefore, it is neces-
sary that this authoritative survey 
map is produced and we are able to 
compare the two maps

Pandit Thakor Das B htigm
(Hissar) Sir, about two or three days 
back, I made an application to yarn 
and sent a copy of the same to the 
hon Home Minister, submitting that 
some document should be called here 
so that we may be able to have full 
information in regard to this Bill It 
appears that, as a matter of fact, the 
whoie report of Shn Pataskar is based 
on a map which legally is inadmis 
sible But, at the same time, the diffi-
culty is that the person who prepared 
the map said in his note that he has 
not given any area, any borders or 
any boundaries, so that onlv the 
numbers are noted on the map and 
along with the numbers the whole 
thing is coloured green with the result 
ft appears that it belongs to a parti-
cular State That m p is absolutely 
wrong it is wrong in 82 places I 
have seen the original survey plan, 
and a comparison of the two shows 
that there are mistakes in as m#ny as 
62 places That map was objected te 
before Shn Pataskar, but he pointed 
out that that was the onlv map on the 
records and therefore, he could not 
ignore that map The other map was 
not produced by the Andhra Govern-
ment Unless the survey map is here, 
because that was prepared by aa 
order of the Government under Sec-
tion 35 of the Act, we cannot know 
the fixed boundaries, fixed contigw- 
fies Shn Pataskar himself has said 
that contiguity is inviolable The 
only thing from which we can know 
the contiguity is the survey map 
Unless the survey map is here, I  aw  
afraid the House will not be able te  
do justice while dealing with this 
Bill Regarding all other documents.
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y*tt m y  or may not call lor them, 
h i t  th* survey map it absolutely 
iadispensable. In the absence at that 
nap , w*vJb»ve nothing to act upon 
Hie one map that ia here Is a dis-
puted map and it is a wrong map. A 
map cannot be constructed by a per-
son from the chitB of census papers

Therefore, my humble submission 
ia that the map which ia absolutely 
right or which is presumed to be 
right, because it has been made by 
the Survey Department of the Gov-
ernment of India, may be called for 
so that we may fully understand the 
position. Three lakiu of people are 
involved m Madras as well as Andhra 
States I would beg of you to kindly 
see that the map at least should come 
before the House before we are asked 
to consider this Bill In the absence 
of that map, I am afraid justice would 
aot be done, and many people will 
feel that they have not been rightly 
dealt with by Parliament in the 
absence of the authoritative map

H ut Viswanatha Reddy (Raj am - 
pet) Apart from the map, Sir, a 
debate took place both m the Madras 
Legislature as well as the Andhra 
Legislature on the specific question of 
the Pataskar Report In addition to 
that, a debate on the Bill took place 
only a few days back I understand 
that the debate on Pataskar’s Report 
took place in both the legislature* 
about three months back Copies of 
those debates must also be made 
available to this House in order to 
understand the problem

U ni Thann Filial (Tirunel veil) • 
Sir, the whole reorganisation of the 
country took place without a map 
being called here I would like to 
understand why a survey map is 
required tor settling a dispute on 
which two Government* have agreed 
by exchange of villages. If there is a 
postponement for any other reason. 
w« can understand it; but demanding 
a map saying that we are going to 
scrutinise the borders, boundaries and 
contours is extraordinary. We would 
like to know what is the other motive 
behind i t

Paadtt Thakaff Dm  W w p w e
There is no other motive: We stand 
by these three lakhs of people and 
we must give them justice. Parlia-
ment is the sole authority in this mat-
ter. States have got nothing to do 
with it. The State Governments and 
the State Legislatures have no autho-
rity m this matter. Kindly see article
3 of the Constitution It is only this 
Parliament which can alter the boun-
daries. It is the Parliament that must 
see that the boundaries are altered 
rightly. Why should any person be 
afraid of the map, if it is prepared 
under the auspices of the survey 
department of the Government of 
India9 Let the map come and let the 
facts be known. Then, we will be 
able to discus* it

Mr. Speaker: It is true that during 
the long debate that took place on 
the States Reorganisation Bill, maps 
were not brought here. But I think 
there is some difference between that 
and this At that time, it was a ques-
tion of whole States; the question was 
not exactly how many villages should 
go to one side or to the other side. 
It was also definitely stated by the 
hon Home Minister that with regard 
to border villages, there will be some 
other commission* or some other per-
sons, wherever there is a dispute, to 
find out whether one village belongs 
to one linguistic area or the other. In 
pursuance of that, Shri Pataskar was 
asked to report. If a whole taluk 
has been put on one side or the other, 
this matter would not arise But in 
the report, it appears that village 
after village was taken and consider-
ed on two principles, viz., what is the 
linguistic majority and whether it is 
contiguous or not So, to And out 
whether it is contiguous to Tamil 
territory or Telegu territory, the 
boundary is necessary There is a 
complaint that 80 villages which are 
contiguous to the Telugu territory 
have been wrongly included m the 
Tamil territory for want of the 
boundary In the Pataskar report, 
boundaries are not given; mere num-
bers are given. Under those circum-
stances, in view of the fact that vil-
lages are included and apportioned.
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[Mr. S peaker.] - 
an d  n o t ta la k s  or d istric ts or w hole 
S tates, th e  su rvey  p lan  becom es abso-
lu te ly  necessary . If  th e  su rvey  p lan  
w hich  is  p rep a re d  by th e  G overnm ent 
an d  n o t by  any  o th e r person  is av a il-
able, I do no t see w hy  it  should not 
be produced.

Shri Thanu Filial: Do the survey
m aps p rep a re d  by th e  G overnm ent 
show  the  language of the population?

Mr. Speaker: So fa r  as language is 
concerned, i t  is c lea r from  th e  census. 
T he im p o rta n t question  is the 
boundary , w h e th e r  it  ad jo ins one 
a re a  o r th e  o ther. T he su rvey  m ap 
w ill show  th a t. T he hon. M inister 
w ill t ry  to get th e  su rvey  map.

Shri Thiruinala Rao (Kakinada):
T here  is ad m in is tra tiv e  usage going 
on fo r a n u m b e r of years and  for 
decades toge ther, one p a rticu la r  ta lu k  
is adm in istered  by one S ta te  o r th e  
o ther. So, th a t  m ap  w ill n o t help  in 
com ing a t th e  co rrec t position.

Mr. Si>eaker: T he question  is about 
villages, n o t ta luks.

Shri Thinunala Rao: V illages a re
inc luded  in  ta luks.

Mr. Speaker: I  am  a fra id  S hri
T h iru m ala  R ao h as n o t fo llow ed th e  
question . N o tw ithstand ing  th e  fact 
th a t  they  a re  in  a ta lu k  w hich belongs 
to  the A ndhra  area, v illages from  th a t 
ta lu k  have been given aw ay to the 
T am il area. If i t  w ere  a w hole ta luk  
w hich  should  con tinue in  th e  T elugu 
a re a  because it  has been  apportioned  
to A ndhra  u n d e r th e  S ta tes R eorgani-
sa tion  Act, th is question  of S h ri P a ta s- 
k a r  being  sen t th e re  w ould  n o t arisp 
a t all. N o tw ithstand ing  th e  fac t th a t 
these v illages a re  in  Telugu area  
a ttac h ed  to  a T elugu  d istric t, on the  
g round  th a t the  m a jo rity  of popu la-
tion is T am il an d  th ey  a re  ad jo in ing  
T am il area, th ey  h av e  been assigned 
to  the  T am il area . T he tw o p r in -
c i p l e  considered  w ere  w h e th e r  the  
m a jo rity  of popu la tion  is Tam'il and  
w h e th e r  th ey  ad jo in  T am il area. 
A p art from  th e  question  of popu la-
tion, th e  question  of bo iu idary

is absolutely  necessary . They 
com plain th a t 80 villagtifc are 
inside th e  T elugu  area, b u t u n fo rtu -
n a te ly  they  have been jo ined  in the 
T am il area. So, th is  su rvey  m ap is 
abso lu te ly  im portan t.

I am  no t going to have fu rth e r  dis-
cussion on this. T he hon. M inister 
w ill t ry  to  get th e  m ap as ea rly  as 
possible. As soon as th e  m ap an d  the 
o ther papers a re  p laced  befo re  the 
House, th e  discussion w ill take place.

Pandit Thakur Das Bharg:ava: The»
it cannot be taken  up on M onday, b e-
cause th e  m ap has to  com e from  H y-
derabad  an d  all tha t. I t  m ay be take*  
up n ex t w eek.

12.27 hrs.
BU SIN ESS ADVISORY C O M M irrB E  

F o r t y - s e c o n d  R e p o r t

The M inister of Parliamentary  
Affairs (Shri Satya Narayan Sinha):
I beg to  move:

“T h a t th is  House agrees with  
th e  F orty -second  R eport qf the 
Business A dvisory  C om m ittee 
p resen ted  to the  H ouse on the  
28th A ugust, 1959.”

Mr, Speaker: M otion m oved;
“T hat th is H ouse agrees w ith  

th e  F orty -second  R eport of the  
B usiness A dvisory C om m ittee 
p resen ted  to the H ouse on the 
28th A ugust, 1959.”

Shri Nagri Reddy (A n an tap u r): I 
h ad  ra ised  th is question  prev iously  
also, w h e th e r th e re  is going to be a 
discussion on the papers th a t have 
been la id  on the  T ab le of the House 
on th e  so-called  M athai affair, be-
cause th a t is a v e ry  im p o rta n t m atter, 
w hich has been in  th e  public  eye for 
a v e ry  long tim e and  th a t rep o rt ha* 
no t been discus>sed in  th e  H ouse a t 
all. I req u est th a t  befo re  th is session 
closes, tim e m ay be allo ted  fo r i t  and 
it  m ay be discussed on th e  floor of 
the  House. I w ould  like to know 
w h a t the  B usiness A dvisory  Com mittee 
w ould  do in  th is m atte r.

I




